SCHEDULE I
FORM A
PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India (Veluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF SATHI SAI FINANCE AND INVESTMENTS LIMITED

1. NAME OF CORPORATE PERSON SATHI SAI FINANCE AND
INVESTMENTS LIMITED
2, DATE OF INCORPORATION OF CORPORATE PERSON 06/08/1990
3: AUTHORITY UNDER WHICH CORPORATE ROC-CHENNAI
INCORPORATED / REGISTERED
4. CORPORATE IDENTITY NUMBER / LIMITED LIABILITY U65991TN1990PLC019483
IDENTITY NUMBER OF CORPORATE PERSON
5. ADDRESS OF THE REGISTERED OFFICE AND PRINCIPAL 2, AYYANARA KOIL
OFFICE (IF ANY) OF CORPORATE PERSON STREET,KORANAD
MAYILADUTHURAL,
NAGAPATTINAM - 609002
6. LIQUIDATION COMMENCEMENT DATE OF CORPORATE 29/03/2021
PERSON
7. NAME, ADDRESS, EMAIL ADDRESS, TELEPHONE NUMBER AND | NITHYA PASUPATHY
THE REGISTRATION NUMBER OF THE LIQUIDATOR 10/17, ANANDAM COLONY,
SOUTH CANAL BANK ROAD,
MANDAVELI, CHENNAI - 600 028
nithya@prowiscoporate.com
9566033007 , 044-45128000
IBBI/IPA-002/IPN00911/2020-
2021/13144
8. LAST DATE FOR SUBMISSION OF CLAIMS 28/04/2021

Notice is hereby given that the Sathi Sai Finance And Investments Limited has commenced
voluntary liquidation on 29t Day of March, 2021.

The stakeholders of Sathi Sai Finance And Investments Limited are hereby called upon to
submit a proof of their claims, on or before 28th Day of April, 2021 to the liquidator at the
address mentioned against item 7.

The financial creditors shall submit their proof of claims by electronic means only. All other
stakeholders may submit the proof of claims in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Date: 31.03.2021
Place: Mayiladuthurai




dumydipan 1gura 00

Shaluigwd

s avaman-1, tipond A
Sidu Pare P anfug e 4,
W::l% mm’m‘w“ »
a8 Fmul uSITaTEv S’ apan e aludan e -a
suahidgsiler sawsfios

1. | Guflman suder G off rali @usni Suir Bebasi Soste i o

2. | Gupdipnue pusy Searss 35d | 06.08.1990

3 GJgﬁyn- pumy Bwangs | uda) =

* ﬁm}’ﬁ;’ﬁﬁﬂ e o=l 65991 TN1990PLC019483

Gunflpeer gudle u‘h Mgz
5. 2, sunvei Canfe Gpm, Gurpem,
%Vw&w” B e, pracud sem809 002

6. | Cupdipam pufie seaiy sakde Osd | 20.03.2021

sadrmiien Guub, wead, BGuwdia | deur usug, 1017, mad
| A w“ GualBuvar eav whgee udey | Sy Guavi Gunis a

Qom0 028, ﬂWM
Mobile: 85660 33007, Ph: 044 - 4512 5000

IBSHIPA-002/IPNO0S11/2020-2021/13144

8. | Csrfismssma sunallesssm sacs 254 28.04.2021

l‘ﬂﬂ-_““.h.wmb,m—"mwag
29.03.2021 svingy groevlligy aanigy Sia qM.ﬂd ppane Gaflofdsid oy

i e g Bl Gomi ad SIS L UpaTyiad gl

28.04.2021 swlpr miag i (yasaEne

S B . 750 PRTREFILL Hea pEatl B saawluTmmas Sntiisng

weatd Bal Ba GaranamiuDilnotace

o g afmeh o Qmqug,Auw 9 Ul angyy
%v’s’l:‘&% m:ti\u { g» N i Mm’::m Slsa
Carfdmanmesrar pupraas Spfa, sura mae sap aralios

sudixfdsaei
Jnv&mn daran Quym paspoan e gy 8. abenod wrprears sedin gy

'l"‘l‘ lm su
31.03.2021 soaiuradio Quust ¢ @sCumind

g X Pt

! ioufen Ggpmp IBBUIPA-002/IPNO0S11/2020.2021/131

Honua racuc e



s TAMIL NADU
S IXPRISS

THURSDAY () [,O 4.

SCHEDULE-l, FORM-A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
{Voluntary Liquidation Process) Regulations, 2017)
For S attention of the *Stakeholders of SATHI SAI FINANCE AND INVESTMENTS LIMITED"

1. | Name of Corporate Person Sathi Sai Finance and Investments Limited
2. | Date of Incorporation of Corporate Person| 06.08.1990
| 3, |Authority under which Corporate ROC
Incorporated ! Registared Chomnsl
Corporale Kentity Number/Limited Liabiity
4, Igeity Number of Coeporate Person UB5991TN1990PLCO19483
s, Adaress of the Regstered Office and 2, Ayyanar Koll Street, Koranad
Principal Ofice {if any) of Corporate Persen | Mayiladuthurai, Nagapattinam-609002
Liquidation Commeancamant Date of
s. Corporale Person 29.03:2021

Name, Address, Email Address, Telephone | Nithya Pasupathy, 10117, Anandam Coiony,
7. | number and the Regstration Number of the| South Canal Bank Road, Mandaved,

Liquickator Chennai-G30028, ninya@growiscorporate. com,
Mob: 95660 33007, Ph: 044 - 4512 5009,
IBBINPA-002IPND0911/2020-2021/13144
| 8. | Last Date for Submission of Claims 28.04.2021

Notice is hereby given that the Sathi Sai Finance And Investments Limited has
commenced voluntary liquidation on 29° Day of March, 2021,

The stakeholders of Sathi Sai Finance And Investments Limited are hereby
called upon to submit a proof of their claims. on or before 28th Day of April, 2021
to the fiquidator at the address mentioned againstitem 7.

The financial craditors shall submit their proof of claims by electronic means
only. All other stakeholders may submit the proof of claims in person. by post or

by electronic means,
Submission of false or misieading proofs of claim shall attract penalties
Date : 31.03.2021 Name and Signature of the Liquidator

Place: Mayiladuthurai

Sd/- Nithya Pasupathy

IBBUIPA-0021PN00911/2020-2021/13144




SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai — 609001
CIN: U65991TN1I990PLC019483
Contact — 04364 222129 E-Mail: Sathisaifinance@vahoo.com

NOTICE

NOTICE IS HEREBY GIVEN THAT THE EXTRA ORDINARY GENERAL MEETING OF THE
MEMBERS OF SATHI SAI FINANCE AND INVESTMENTS LTD WILL BE HELD AT A
SHORTER NOTICE ON MONDAY, THE 29% DAY OF MARCH, 2021 AT THE
REGISTERED OFFICE OF COMPANY SITUATED 2, AYYANARA KOIL
STREET,KORANAD, MAYILADUTHURAI, NAGAPATTINAM - 609002 AT 11:00 A.M.

TO TRANSACT THE FOLLOWING SPECIAL BUSINESS:

ITEM NO. 1 PROPOSAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

To consider and if thought fit, to pass with or without modification(s]), the foliowing
resolution as Special Resolution:

“RESOLVED THAT pursuant to provisions of Section 59 and other applicable provisions,
if any, of the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and
Bankruptcy Board of india (Voluntary Liquidation Process) Regulations, 2017, any other
legislations governing voluntary liquidation and the provisions of the Companies Act,
2013 as may be applicable and subject to approval of creditors having at least two-thirds
in value of the debts of the corporate person within seven days of this resolution, the
consent of the members be and is hereby accorded to initiate voluntary liquidation of

the Company;

RESOLVED FURTHER THAT the Board of Directors have made an inquiry into the affairs
of the Company and have reasonable grounds to form the opinion that the Company, has

no debts as on date of Declaration of Solvency .

RESOLVED FURTHER THAT Ms. Nithya Pasupathy, Insolvency professional (Reg No.
[BBI/IPA-002/IPN00911/2020-2021/13144), Chennai being eligible to be appointed as
liquidator pursuant to the provisions of Reguiation 6 of the insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulation 2017, be and is hereby

appointed as a liquidator of the Company and subject to approval of creditors having at



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai — 609001
CIN: U65991TNI990PLC019483
Contact - 04364 222129 E-Mail: Sathisaifinance@yahoo.com

least two-thirds in value of the debts of the corporate person within seven days of this
resolution, on the remuneration of Rs.1,00,000/- plus GST, exclusive of costs of engaging
other professionals, statutory expenses, expenses incurred on pubiication of notices,

other incidental expenses and applicable taxes.

RESOLVED FURTHER THAT, ali the directors of the Company be and are hereby
severally/jointly authorized to file and/or deliver all the documents including affidavits
in relation to voluntary liquidation process of corporate person at the office of Registrar
of Companies, Chennai and to do all other acts as may be necessary to give effects to all

the aforesaid resolution.”

On behalf of the Board

For SATHI SAI FINANCE AND INVESTMENTS LIMITED

Rr P DAL LD AN s .

Rangian Parasuraman
Managing Director
DIN: 00759359

Place : Mayiladuthurai
Date: 25.03.2021



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,

Mayiladuthurai — 609001
CIN: U65991TNI1990PLC019483
Contact — 04364 222129 E-Mail: Sathisaifinancef@yvahoo.com

NOTES

1. A member entitled to attend and vote at the meeting is entitled to appoint a proxy to
attend and vote instead of himself and the proxy need not be a member. A person can act
as proxy on behalf of members not exceeding fifty (50) and holding in aggregate not more
than ten (10) percent of total share capital of the company carrying voting rights. The
Instrument of Proxy, in order to be effective, should be deposited at the Registered Office
of the Company, duly completed and signed, not less than 48 hours before the
commencement of the meeting. Proxies submitted on behalf of limited companies,
societies, etc, must be supported by appropriate resolutions/authority, as applicable.

2. Explanatory Statement pursuant to Section 102(1) of the Companies Act, 2013, is
annexed and forms part of this notice.

3. Route Map:

? EGM Venue: 2, AYYANARA KOIL STREET, KORANAD, MAYILADUTHURAI-
609002



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai - 609001
CIN: U65991TN1990PLC019483
Contact — 04364 222129 E-Mail: Sathisaifinance@yahoo.com

EXPLANATORY STATEMENT PURSUANT TO SECTION 10Z OF THE COMPANIES ACT,
2013

ITEM NO. 1

The Company was originally incorporated on August 06, 1990 with the main object of
Hire Purchase financing of Motor vehicles, Domestic appliances and to advance monies on
hypot'n.ecation of Building Plant & Machineries and to advance loans on pledge of gold
jewels and ornaments. The Company had submitted application dated June 30, 1997 to
Reserve Bank of India (RBI) for grant of Certificate of Registration (CoR) under the
provisions of Section 45-1A of the Reserve Bank of India Act,1934 (“the RBI Act”) to carry
on the business of Non - Banking Financial Institution (NBFI). Accordingly, the company
was granted CoR bearing No. B-07.00524 dated November 15, 2000 & thus company was
bound by the terms and conditions subject to which the CoR was issued and other
Directions issued by RBI from time to time under the provisions of Chapter IlIB of the RBI

Act and had accordingiy carrying on its business activity.

In terms of circular DNBS (PD) No.CC.10/02.59/98-99 dated April 20, 1999, the
requirement of minimum Net Owned Fund (NOF) of Rs. 25 Lakhs was raised to Rs. 200
or after April 21, 1999. The stipulation, however, was not applicable to NBFCS which
were aiready registered with the Bank or to such companies whose applications for a CoR
were submitted on or before April 20, 1999. However, in terms of Revised Regulatory
Framework for NBFCs vide DNBR (PD) CC. No. 002/03.10.001/2015-15 dated November
10, 2014 read with Notification No.DNBR.007 /CGM(CDS) - 2015 dated March 27, 2015, a
NBFC holding a CoR issued by the Bank and having NOF of less than Rs. 200 lakh may
continue to carry on the business of a NBF], if such company achieves NOF of Rs.100 Lakh
before April 1, 2016 and Rs. 200 lakh before April 1, Z017.



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai - 609001

CIN: U65991TN1990PLC019483
Contact — 04364 222129 E-Mail: Sathisaifinance@vahoo.com

NBFC’s failing to achieve the prescribed ceiling within the stipulated time period shall not
be eligible to hold the CoR as NBFCs and RBI would initiate the process for cancellation of
CoR against such NBFCs. Whereas the company was advised vide Bank's letter dated
October 06, 2017 to submit business plan for achieving the stipulated minimum NOF of
Rs.200 Lakhs.

Whereas RBI had observed from the Return on Financial Iindicators with asset size below
100 Lakh (NBS-9) submitted by Company that it had only 68.65 Lakh as on March 31,
2017, indicating that the company had not met the stipulated minimum NOF as per
notification No.DNBR.007/CGM (CDS) -2015.

A Show cause Notice {SCN) dated April 23, 2018 was issued to the Company and its
Directors, as to why the CoR issued should not be cancelled and why penal action may not
be initiated against the company under the previous section 58B of the RBI Act. Whereas
the company vide letter dated May 10, 2018 has requested to grant six months time to
comply with the requirements. Since the request was not acceded to and since the
stipulated minimum NOF was not able to be met with by the Company, in terms of sub -
section (6) of Section 45 - 1A of the RBI Act 1934, the RBI had canceiied the CoR granted
to the Company, as an Non - Banking Financial Company. The Company has not been
functioning since then and suspended its operations. Further, consequent to the Covid-19

pandemic, the company couldn't process the further action or continue the business.

Hence the Board of Directors after a detailed deliberation at its meeting held on
25.03.2021 deliberated on the possibility of sourcing Net worth and had thought it fit to
drop the proposal of continuing the business of NBFI. Accordingly, the Board of Directors
made a Declaration of Solvency and approved the proposal for winding up the company
under voluntary liquidation process so that capital invested by the Sharehoiders can be
returned to them, subject to the approval of members and had decided to Voluntary
Liquidate the Company; pursuant to Insoivency and Bankruptcy Code, 2016 read with the
Insolvency and Bankruptcy Board of India (Voluntary Liquidation Process) Regulations,
2017.



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai — 609001
CIN: U65991ITN1I990PLC0O19483
Contact — 04364 222129 E-Mail: Sathisaifinancef@yahoo.com

The voluntary liquidation process of corporate person shail be effected in accordance
with provisions of Insolvency and Bankruptcy Code, 2016 and the regulations made there
under. Section 59 of the Insolvency and Bankruptcy Code, 2016 read with insoivency and
Bankruptcy Board of India (Voluntary Liquidation Process) Regulations, 2017 provides
that the voluntary liquidation process of corporate person shail require the approval of
the shareholders by a way of Special Resolution and approval of the creditors
representing two-thirds in value of the debt of the company. Hence, the said resolution is

proposed to be passed as a Special Resolution.

In accordance with the provisions of Section 59 of the insolvency and Bankruptcy Code,
2016, your board of directors propose to appoint Ms. Nithya Pasupathy, Insolvency
Professional (Reg No. I1BBI1/IPA-002/1PN00911/2020-2021/13144) as the Liquidator for the
proposed voluntary liquidation process at such remuneration as provided in the

resolution, subject to your approval.

Copy of Declaration of Solvency approved by the Board is available for inspection to
members during the office hour from 11.00 AM. to 5.00 P.M. on all working days, at the

Registered Office of the Company, till the date of the Extraordinary General Meeting.

None of the Directors, Key Managerial Persons of the Company and/or their respective
relatives shall be considered to be concerned or interested in the proposed Special
Resolution except to the extent of their respective shareholding in the Company.

On behalf of the Board
For SATHI SAI FINANCE AND INVESTMENTS LIMITED

KP AN a‘b ANl @A~

Rangian Parasuraman
Managing Director
DIN: 00759359
Place: Mayiladuthurai
Date: 25.03.2021



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayvanar Koil Street, Koranad,
Mayiladuthurai — 609001
CIN: U65991TN1I990PLC019483
Contact — 04364 222129 E-Mail: Sathisaifinance@yahoo.com

EXTRACTS OF RESOLUTION PASSED AT THE EXTRAORDINARY GENERAL MEETING OF THE
MEMBERS OF SATHI SAI FINANCE AND INVESTMENTS LIMITED HELD ON MONDAY, THE 29t
DAY OF MARCH, 2021 AT THE REGISTERED OFFICE OF THE COMPANY SITUATED AT 2,
AYYANARA KOIL STREET, KORANAD, MAYILADUTHURAI, NAGAPATTINAM -609002 AT 11.00
AM.

IMEM NO. 1

SPECIAL RESOLUTION

PROPOSAL FOR VOLUNTARY LIQUIDATION OF THE COMPANY

“RESOLVED THAT pursuant to provisions of Section 59 and other applicablie provisions, if
any, of the Insolvency and Bankruptcy Code, 2016 read with the Insolvency and
Bankruptcy Board of India (Veoluntary Liquidation Process) Regulations, 2017, any
other legislations governing voluntary liquidation and the provisions of the Companies
Act, 2013 as may be applicable and subject to approval of creditors having atleast two-
thirds in value of the debts of the corporate person within seven days of this resolution,
the consent of the members be and is hereby accorded to initiate voluntary liquidation

of the Company.

RESOLVED FURTHER THAT the Board of Directors have made an inquiry into the affairs of
the Company and have reasonable grounds to form the opinion that there the Company,

has no debts as on date of Declaration of Solvency.

RESOLVED FURTHER THAT Ms. Nithya Pasupathy, Insolvency professional {Reg No.
IBBI/IPA-002/1PN00911/2020-2021/13144), Chennai being eligible to appoint as
liquidator pursuant to the provisions of Regulation 6 of the Insolvency and Bankruptcy
Board of India (Voluntary Liquidation Process) Regulation 2017, be and is hereby
appointed to act as a liquidator of Sathi Sai Finance And Investiments Limited and subject

to approval of creditors having atleast two-thirds in value of the debts of the corporate



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,

Mayiladuthurai - 609001
CIN: U6599ITNI990PLC0O19483
Contact — 04364 222129 E-Mail: Sathisaifinancei@vahoo.com

person within seven days of this resolution, on the remuneration of Rs. 1,00,000/- pius
GST, exclusive of costs of engaging other professionals, statutory expenses, expenses

incurred on publication of notices, other incidental expenses and applicable taxes.

RESOLVED FURTHER THAT, ail the directors of the Company be and are hereby
severally/jointly authorized to file and /or deliver all the documents including affidavits,
indemnity bonds in relation to voluntary liquidation process of corporate person at the
office of Registrar of Companies, Chennai and to do all other acts as may be necessary to

give effects to all the aforesaid resolution.”

//CERTIFIED TRUE COPY//
For SATHI SAI FINANCE AND INVESTMENTS LIMITED

K JP AN AN AN

RANGIAN PARASURAMAN
MANAGING DIRECTOR
DIN: 00759359
2, AYYANARA KOIL STREET, KORANAD, MAYILADUTHURAI-609001



SATHI SAI FINANCE AND INVESTMENTS LIMITED
No.2, Ayyanar Koil Street, Koranad,
Mayiladuthurai — 609001
CIN: U65991ITNI990PLC0O19483
Contact — 04364 222129 E-Mail: Sathisaifinance@yahoo.com

Date: 27.03.2021

To,

Mr. Nithya. Pasupathy
Insolvency Professional
10/17, Anandam Colony,
South Canal Bank Road,
Mandaveli,

Dear Sir,

Sub: Appointment of proposed Company liquidator for the purpose of
member’s voluntary winding up.

We are glad to inform that, we propose to appoint you as a Company
liguidator of the Company, on such a remuneration to be decided in the
Extraordinary General Meeting to be held on 275t March, 2021 for the
purpose of voluntary winding up of M/s. Sathi Sai Finance and Investments
Ltd, pursuant to the provisions of Section 59 of the Insolvency and Bankruptcy
Code, 2016 and other rules and regulation framed there under.

We hereby request you to give your confirmation and consent/certificate
with respect to your independence in line with section 149 of the Companies
Act, 2013 read along with rules and regulation framed there under

Thanking you,

For SATHI SAI FINANCE AND INVESTMENTS LTD

—

Rangian Parasuraman

Managing Director =y
Din: 00759359 g AYYANARK(

2, Ayyanar Kovil Street, Koranadu, A ki o
Mayiladuthurai - 609001. N\ 0002/

AN
8 /



Ch.Nithya Pasupathy
Inselvency Professional

Date: 25.03.2021

To,

The Board of Directors

M /s. Sathi Sai Finance Investment Limited
Z, Ayyanara Koil Street, Koranad,

Mayiladuthurai, Nagapattinam - 609002.
Dear Sir,

Sub: Certificate and Consent for Appointment of Company Liguidator for the

purpose of voluntary liguidation of the Corporate Person/ Company.

I, Mithya Pasupathy, a registered Tusolvency Professional with Insolvency and
Bankruptcy Board of India under Reg. No. IBBI/IPA-002/IPNG0O911/2020-
2021/13144, having office at 10/17 Anandam Colony, South Canal Bank Road,
Mandaveli, Chennai — 600028 hereby give my consent to be appointed as the
Liguidator, for the voluntary liquidation of the Corpoerate Person/ Company in
accordance with the Imsolvency and Bankruptcy Code, 2016 read with

Regulations made there under,
I hereby certify and affirm that:

1. Tam eligible to be appointed as the Liquidator of the Company;

2. There are no disciplinary proceedings or restraint orders pending

against me with the Insolvency and Bankruptey Boeard of India

3. 1 adhere to the provision as set out in the Insolvency and ankruptcy

Regn, No: IBBLAPA-D0Z/MPMEG11/2020-2021/13 44 -
I0/17 Ananﬂdam Colony, South Canal Bank Road, Mandaveli, Chmuaﬁ - ﬁ@@ms«, .

Contact: 9566033087 nithya@prowiscoporate.com



C&.Nithya Pasupathy
Insolvency Professional

4, 1 am independent of the Corapany and its Board and hereby disclose the
following in accordance with Rule 6 Insclvency and Bankruptcy Board of

India (Voluntary Liguidation process} Regulation, 2017:

(a) | am eligible to be appointed as an independent director en the board
of the corporate person under section 149 of the Companies Act, 2013

(18 of 2013), where the corporate person is a company;
{b) l am not a related party of the Company;

{c) I am nof been an employee or proprietor or a partner of firm of
auditors or company secretaries or cost auditors of the Company; or of a
legal or a consulting firm, that has or had any transaction with the
Company contributing ten per cent or more of the gross turnover of such

firm, at any time in the last three years.

(djl had/have no pecuniary or personal relationship with the Company

or any of its stakeholders.

(e}l am not/was a Director or Partner, or any other partier or director of
such inselvency professional entity represents any other stakeholder in .

the same liguidation.

CS. Nithya Pasupathy
Insclvency Professional
Regn. No: (BBI/IPA-002 /TPNG0911/2020-2021 /13144

Regn. No: IBBY/IPA-B62/IPNG0911/2620-2021/13 144
16/17 Anandam Colony, Seuth Canall Bank Road, Mandaveli, Cheanai -- 600028

Contact: 2566033087 nithya@prowiscoporate.com
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